
[ 3488 IIN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE NINTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHTEF JUSTTCE SRt APARESH KUMAR SINGH
AND

THE HONOURABLE SRt JUSTICE G.M. MOHIUDDIN

WRIT PEAL NO: 279 oF 2026

Writ Appeal under clause 15 of the Letters Patent Prefered Against the Order
dated. 19-02-2026, in wP.No. 16136 of 2023. on the fite of the High court.
Between:

1. Sri V.V.Naip.u,, $/g. Malakondiah Naidu, Aged 7t years.
2. Vaddineni Mahindra, S/o. V.VNaidu, aged about'55 yea.s Appellant No.1 and

? Residing..at. Fr/o.lp2, Nu Lile^-Apartments,'opp. 'bhesi Hospitd[
Sanjeevareddy Nagar, Hyderabad - 500 03g

...APPE LLANTSAA'RIT PETITIONERS
AND

1 . District Collector, lMedchal-Malkagiri District, Telangana State.
. ?. Tahsildar, o/o Tahsildar, Medcrralrahsit, Medchal"District.

3. tMunicipalC-ommissioner, Medchal Municipaiitv, Meocnir-ilaalkagiri District,
Telangana State.

4. Smt. lndira.R"9dy, Resident ot 1-6-20218112114, Bapujinagar, Zamistanpur
Epa{ Parsr.g.uttg, t'!yd.ggba9 a8 f.eo bv her husbdno p.Rim neoay 

'--'
5. Mrs.Ratna J.Lalwarii, w/o.Mohan J.Lalwlni, Aged about zo vrs, ivo. so+

lnnovation Apartments, prederghast Road, Se6underabad -'soooog

... RE SPONDE NTS/RESPONDENTS

Counsel for the Appellants: SRt PREM KUMAR POTH|NA
counsel for the Respondent Nos.1 & 2: SRt MURALTDHAR REDDY KATRAM,

GP FOR REVENUE
Counsel for the Respondent No.4: SRt B.MAHENDER REDDY
counsel for the Respondent No.5: Ms. CHANDRA LEKHA FoR sRl M.RAMU
Counsel for the Respondent No.3: --

The Court made the following: JUDGMENT



IN THE I{IGH COTJRT FOR TIIE STATE OF TELANGANA

AT ITYDERABAD

THE HON'BLE THE CIIEF.IUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No.279 of 2026

Dated: W.03.2026

Between:

Sri V.V.l{aidu and another

...Appellants

and
District Clollector,

Mcdc ha l- Malkaj giri District,
Telangan,l State,

and 4 othr:rs.

.. Respondents

JUDGMI'NT

Learned counsel sri Prem Kumar pothina appcars tbr thc

appellants.

llri Muralidhar Reddy Katram, learned Government tbr Rcvenuc.

appears [o: respondeuts No.l and 2.

Learned counsel Sri B.Mahcnder Reddy appears for respondent

No.4.
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Learned counsel Ms. chandra Lekha, representing leamed

counsel Sri M.Ramu, appears for respondent No.5.

2. The appellants, who are petitioners in w.p.No. 16136 of 2023, are

aggrieved by the order dated lg.02.2o26passed in the said pending writ

petition, u'hereby the order of status quo earlier granted on 26.06.2023

was vacated by the learned writ court while also observing that any

alienation made by respondents No.4 and 5 shall be subject to further

orders of the Court. The appellants, being aggricvecl by the said interim

order, have preferred this appeal.

3. Learned counsel for the appellants subnrits that the issue as

regards the subject property is covered by the common judgment of the

erstwhile High Court of Andhra Pradcsh in a batch of civil revision

petitions, being c.R.P.No.9 of 1997 and batch dated 15.02.200r,

challenge to which was subsequently dismissed by rhe FIon'ble Supreme

court in SLP (c) Nos.2566 to 2574 of 2002 on 08.01.2002. Ir is

submiued that the learned writ court failed to consider that the land had

been developed into a residential layout approved b1, thc authorities and

that the roads and open spaces have already becn transferred to the

Municipality through a registered gift setrlement deed. Thereafter, the

entries in the Dharani Portal were illegally altcred by the revenue
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authorir.ies in favour of respondents No.4 and 5 in spite of the land

forminll part of the prohibited urea under Section 22-A of the

Registrirtion Act, 1908

4. I-earned counsel for the appellants, however, submits that the

main writ petition is posted to tomorrow for final hearing and pleadings

are conrplete. There was no occasion for the learned writ court to

modifu the interim order and observe that respondents No.4 and 5 prima

.facie appear to be owners of the subject land.

5. l-earned counsel for respondents No.4 and 5 both together

opposed the maintainability of the instant appeal, as it is not a judgment

deciding, the final rights of the parties amenable to the jurisdiction ol'this

court. It is further submitted that the matter is going to be heard

tornorro',v. 'lherefore, there is no occasion for the appellants to rush to

this Court in appeal.

6. on consideration of the rival submissions of the parties, rve are of

the vierr that since the main matter is posted to tomorrow for llnal

hearin-e lnd the claims o[ the private parties on the subject land are

dependent upon the outcome of hearing of the writ petition, at this sta-qe.
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this court is not required to modis or interfere in the impugned interim
order.

7 The writ appear is accordingry disposed of. There sha, be no
order as to costs.

Miscellaneous applications pending, if any, shall stand closed.
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IHIGH COURT

DATED:09/03/2026

JUDGMENT

WA.No.279 of 2026
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DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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